
Driginal fl1., plica tion No. 723 of 1992

N .•C. Chauhab o • •• App I i Cd nt

Versus

Ln ion of India and vthers ••••• e sp onden t s

c
Hon 'ble Jus t i.c e '0.C .. .::>rivastdva, V ..C

.Ion tb Le J..r. L .• (bayya, lnember(.)

Th'2 order of s us pen s i.on passed against the .
app Li.can t dated 2404.92 because of the m i t.Ie t i.on .;;:

of the d Ls c ip Line ry t-Jroceedings is the subject

m= t t e r , .t the rela van t p oin t of time the

af.-t->licant was working e s a 1-'ostal Clerk. Due

to certain acts of anission and commission the

sp pLi.c en t was laced unc e.r susp en s ion along with

another I ostal assistant vide order dated 19.3.91 .

•L.. preliminary enquiry va s held and thereaf ter

the suspension order was revoked en 31.3.92.

2. According to tlie of.-plicant against the

same matter a gain he ha s been suspended vide

order dated 24.4.92 and once the order has been

revoked, he cannot be punished for t he same

.aa t te r holding that the p re Lim Ine ry enquiry

carle to the ccncIus i on t.r.a t it Wi:;JS not a co s e

in which the at--~lican t c ou l d he ve beer. s usj. ended.
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t.i on of .::i.ci Chauhan and stated that the District

~iarijan and .::iociel '"elfare Uffic·;:l Jaunpur issued

cheques for iss uin 9 lV, .U.s in a 10t of one hundr-ed

I- •• .o ••s for ::>.136/- • 11 the cheques '~/e_e revc.liclc:1:ed

under the dated signatures of the issuing of f icc r s

cnd of t.e r t~2ir c Lee r arsce t.hr-ouch .;. c';,. .Ia unpur

issued ;,1.0.S e:gainst each cheques. Thus in all

123 i..•O•.s v:ele issued by t.he .::iH>Jl Shc..karmandi c...gainst

:the above men t i.or.ed cheq ue s 2.1 thouch as tJer records

in the office of t.r:o District ddrijan e nd .::Iocial

'"elfare .jfficer .Ja unp ur the total nurab.. r of i".Os to

be issued a ga ins t t...« e bove ch equ e s \f2 s 4G0. Llltof

the ab ove 123 J" Us, 93 h. Us were pc.:id to the r esr.e cti ve

paid to ...iri I~ .•C Cr.Ciuhan the ep p Ld cen t who was then

members viz his son l-2ras ]\c...th, his wife ,Smt. Gdn<,;:a

Jali. FrOGi the details siven it may be seen the t

four hundr-ed hlOS v.e i e to be issued for 8$.136/-

each against all the aboven-en t i cnad four cheques •

. .hor eas 123 ,VI os \"81'e Ls sued f ran :J hak artoand i, 1-' • .J. arid

out of above, 19 iviO :or ',.24952/- v'ere po id to the

son 1-'aras Nc:.th und 2 h'Os for -:..s,272/- to his \·,ife

.::iut. Gangajali Devi. The .::i.il,l .::ihokdrmandi ":)ri haj

Kisho e 'ladav z Ls o took payment of 3 Ida f ')r u .4CCG/-

and his wife :Jrnt. Kaml a Devi \.VUS r::.aid one i,iO for
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3. As some facts were brought to the notice

of the Authority, ~ was decided t· hold anen:Juiry

an d the d i,s c ip 1 in ary enqu iry V!as con '~empIe t ed ,
r

_[he eppLi.can t was therefore f.11aced under suspension

viae order dated 19.3.91 oS disciplinary pr oc ec d i-,

n<;;s wws c on t.empLa t.ed against,. hLn , he periodical

review as prescribed by the departn2nt was carried

au t f ran time to time an d the s u sp en s ion of the

0t p l i.can t I;\IdS ordered to be revoked under this

off ice memo of even number de ted 31.3.92. The co se .
was again r ev i.ewed by the Sl'C!3 .Je unpur Division -,...

on 24.4.92 «n o consiaering the gravity of of f en c e

comt:litted bj t.h e a~tJlicanthe \:os again ordered to

be pIeced under sus c en s i cn vide order doted 24.4.92.

on the £round that 2. disciplinary en .u i ry is being

,endin~ against him and the charge sr,eet which is

the main ground in the meantime VJas Served UP0:l him.

As the charge s hoe t ~as eLr o ady been served up on

and earl ier the susp ens ion order ~Jas revoked it may

because of the Iric onj.Le t e information (:1d 10 ter on

c onp Le te Irrf orrna t i on V'!c.s gathered, a formal chorge

sheet was issued. Ih e a~·I=.licont \,pS again ;n.o..d:e~,rt-c--:
unoer s usp en s i.on ~ and e cc crd in qly we do not

v
find any ground to interfere in t.he suspension

order in view of the foct that the sUSp8nS!,Cn order

~~s revoked earlier and the respondents are

-1/V-
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directed to c onp Lete the enquiry within a period of

four rponths of the communication of this order. The

applicant shall submit his reply within three weeks

and shall fully co-operate wi th the enquiry. incase

despite full co-operation of the applicant if the
not completed

enquiry/fl{~i~ because of the lapses and delay an the

~Iart of the resp ancients, the su spens ion order may

be revoked ~hereafter.

4. V/ith these observations this af-}Jlicant shall

s tand d isp osced off finally. No order as to the

costs.

,
'ji

Vice Chairman

Doted: 14th J..oDuary: 1993:

(Uv)


